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Judgement

Babu Mathew P. Joseph, ]J—The petitioner is a graduate in Homoeopathy
medicine (BHMS). She has applied for recruitment to the post of Medical Officer
(Homoeo) to the Kerala Public Service Commission. Later, finding that it was not
possible for her to appear for the written examination being conducted by the
Commission for want of name and the date of taking of the photograph on the
photograph uploaded along with the application, the petitioner preferred an
Original Application, O.A. No. 2216 of 2013, before the Kerala Administrative
Tribunal. The learned Tribunal, by an interim order, permitted the petitioner to
appear for the written examination. Thereafter, the respondents issued Ext. P2
notification dated 06.02.2015 invalidating the candidature of the petitioner for
the reasons that the name and the date of taking of the photograph were not
shown on the photograph uploaded at the time of submitting the application.
Subsequently, the petitioner challenged that notification also by way of amending
the Original Application before the Tribunal. The Ilearned Tribunal, after
considering the matter, by Ext. P3 order dated 19.03.2015, dismissed the
Original Application of the petitioner following the ruling of this Court in Sasikala
Vs. Kerala Public Service Commission, (2012) 2 KLJ 573 : (2012) 2 KLT 585 and
a decision rendered by the Tribunal itself in O.A. No. 258 of 2015. Challenging
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Ext. P3 order so passed by the learned Tribunal, the petitioner has approached
this Court by way of filing this Original Petition.

2. Heard the learned counsel appearing for the petitioner and the learned
standing counsel appearing for the respondents.

3. As per the notification issued by the Kerala Public Service Commission inviting
applications for the post of Medical Officer (Homoeo), the petitioner should have
shown the name and the date of taking of the photograph on the photograph
uploaded along with the application submitted by her. But, admittedly, the
petitioner had not done so. That was the reason, as could be seen from Ext. P2,
for invalidating the application submitted by the petitioner. This question has
been considered by a Division Bench of this Court in Sasikala v. K.P.S.C. (supra)
and laid down that non-mentioning of identity of person and date on which the
photograph was taken on the photograph as stipulated in the notification is not a
minor defect and, in a similar situation, the Original Petition filed by the
petitioner therein was dismissed. The law thus laid down by this Court has been
followed by another Division Bench in Sreejesh Vijayan Vs. State of Kerala,
(2014) 1 KLT 1003 . In the light of these authoritative pronouncements
governing the field, the order passed by the learned Tribunal does not call for
any interference. This O.P.(KAT) is devoid of any merits and hence it is liable to
be dismissed. Therefore, it is dismissed.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/remya-raju-appellant-hash-kerala-... Page 2 of 2



